
IN THE HIGH COURT FOR T
AT HYDJREABHE 

OF TELANGANA

SATURDAY, THE TWENTY FIRST DAY OF SEPTEMBER
TWo rHousANo eNo rwrruri roun'

PRESENT

E CHIEF JUSTIC

[ 3374 ]

...APPLICANT

THE HON' BLE TH E ALO KARADHE

ARBITRA.TtoN APPL ICATION No: 193 ot 2024
Between:

AND

Hii 
""r-". 

1! E, iA# Bilqy*l]r 4c E N.gy, G S rN : 3 64 D r 
ps 8^e^6^4.!! 1 2_G, o rrice :

si"t", ntp- dilii.'*r'1,'"i;ii? 33l"SlJ[3'lL.iirf"",,.ri:Ar;"'"rr.f:ft J:lUr.T?

...RESPONDENT
Arbitration Apprication fired under Section .r 

1 (5) and (6) of the Arbitration andConciliation Act 1996, R/w Scheme for Appointment of Arbitrator, 2000 praying
that for the reasons stated in the accompanying affidavit, praying that theHon'ble Court may be pleased to appoint an Arbitrator on behatf of theRespondent herein in terms of crause No.1 1.1 0f the contracl Agreement dated
01-02-2019, entered into between the Respondent and the Applicant herein, readwith Letter of Intent vide Lor No..HESSiBU/M/2.18-1'/ST/LBM/0069, 

dated 30-01-2O19 and under the provisions of Section .1 1 of the Arbitration andCcnciliation Acl .1996, lo resolve the disputes between the Applicant and the
Respondent herein.

ffi ""g|"".j,.f#:[T#si,[!,::,l,n',Yii?T'*:,.,'"f; f B":i,(E['"?fl ;o'IpBoun,

Counsel for the petitioner: Mr. K.R. SASIDHARAN NAIR

Counsel for the Respondent: None Appeared

The Court made the following: ORDER



TTIEH ]{,BT,E THE CHIEF JUSTICE ATOK4BADHE

4.8,8 rl'RATION APPLI IO o.1 of2 )t

RDER

FIear:d rlr. I(.R.Sasidharan Nair, learned (r()uns(rl for

the applican:

2. -lhis rnpLication under Section 11(O o1 the

Arbitr,ltior, .nci Conciliation Act, 1996 (brieflr' 'l.he A&C

Act') has L-,t :n Ftled seeking appointment of solt rrbrffator-

to resolr.e tl e clisPute befiveen the parues '

.) Admirt,:cllv, the partics havc cnteted inlo a Cc'nffact

Agree,metlt () L-I

Conft:act :\.,11-eement contains an arbitration clz'r'Lse' which

ts extracte,cl belor'v for the facility of rcference:

" \ r r.' cluestion, dispute or differencc alir;ing

nr-rr rrr thc cofltract shall be rcfcrrcd tr I the

so r ldritration of an arbitrator appoir-rtt:<l bv

th,. Scct-etar,v, Defence $.&D) and Cl'railr.rrrn'

01.02.2019. Clause 11'1 c'f th': said
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DRDO. The decision of the arbitrator shall
be final and binding on borh the parues.,,

4. The dispute had arisen berween the pardes

l'herefore, the applicant sent a nodce under Sectio n 21 of
the A&C Act ro thc responden t on 29.04.2024

Respondent filed reply on 13.06.2024. Thereafter, this

appLication has bcen filcd.

5. Despite serwice of notice, neither anyone has

appeared on behalf of the respondent nor an;, counter is

filed to oppose the prayer.

6. In a proceeding under Secrion 11(6) of the A&C

Act, the Court has to satisfy itself whether the undedying

contract contains an arbirlatton agreement, which provides

for arbitration pertarnrng to disputes, which have arjsen

bcrween the parties. In the insrant case, on perusai of thc

agreemenr dated 01.02.20L9, it is evident rhat the same
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contains tllr i l:bitra[ion clause and thc disputc

rvhich requires resoltLtiorl i'r the

ras lrlsen

beturet:n tht Partles,

mannor aqr,::i to bY the Parfles

l. 'Ihcrc t,re, Mr' YGovinda Reddy' retir:tcl Itistrict

Judge (rcsi: trnt of Flat No'301' Bharath I}r<:lrn'c. Park

I
I

Aven,re rl , rron),,, Raja Rajeswara Colonv' I''or-l dapur'

Park Ar-erL le

Hyde,rabac Fi4;

Flyderaba'J or) Plot No 11, (beside Bhararl lltrclar-e)'

Colony, Raiara]eswasra Nagar, Iiordapur'

Mobrle No.9866372921; e-mail

addrr:ss: .' .qovinda@gmail'com) is appointr:<l ?rs sole

arbitrator .,r acl]udicate the dispute benvecn tb e llat' ie s

8 Acc, tdingly, the Arbitration Appl-ication Ls disposed

of. l.l o ctt' rs

o OffL,:e to communicate a copy of this order to the

learned ,\ r bitrator
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stand closed.
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//TRUE COPY//

a

As a scquel, rniscellaneous petrrions, pending if any,

\

Sd/. A.V.S.S.C.S.M.SARMA
JOINT REGISTRAR

SECTION OFFICERTo,

1. Mr. Y. Govinda Reddv, retired District Judge, resident of Flat No.301, BharathEnctave, park Avenue, Co]qnv, E"t. ri";".;;r;"c;ny, Kondapur, Hyderabad(or) ptor No.1 1. (beside B#;"il'-E;;i;,rii ' prrr, Avenue Cotonv,Rajarajeswasra Nagai,. Kondapur, gvJ"r.u"[i+''Mobit" No.986 6322921: e_mait address: vr.oovind@gm?it.comiGy a;;"i;i Messenger; (AIong with a_ gopy or ariaaltana .iGrirr papeisf "-- - '
2. One CC ro Mr. K.R. SAS|DHARhNi NRth, Rovocate 1OpuC13. Two CD Copies

kamlDL
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HIGH COURT

DATED:21 t}gt2024

ORDER

ARBAPPL.lrto'1 93 of 2024

DISPOSING OF THE

ARBITRATION
APPLICA-I-ION
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